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14. Enhancing the amount ot dis-
pute between a seaman and ship-
owner for which the Shipping Master 
can adjudicate on application from 
either party to the di te~ by 
amending section 132 (1) ; 

15. Clarifying the date from which 
shipwoners (a) liability for the pay-
ment of wages to seamen ~o e ce  

by amending section 137 (1); 

16. Providinl for ~ e t of 
wages due to a deceased seaman to 
a nominated member of his family, 
by amending section 141 (3); 

17. Providing for payment 0.' wages 
etc. due to a deceased seaman to a 
person prod LlC'lJ"'lJ! .c\dplinistrator 
General's Certificnte issued under 
section 29 of th2' !l.dministratcrs 
General Act, 1963, by amending seC-
t jon 159 ( 1) ; 

18. o i i ~ for appEcahm of sale 
proceeds of unclaimed properties of 
deceased seamen for the welfare of 
scmnt..n" by c di ~ section 160 (j ) ; 

19. Providing for saIety measures 
for preventing accidents and secur-
ing safe working conditions on board 
ships by conferring !'ule making 
power in the Central Government in 
this behal f, by inserting a new sec-
tion 177A; 

20. Providing for imposltion of 
penalty on seaman for assaultinct per-
sons other than Masters or Officers, 
by amending clause (d) of section 
194; 

21. Providing for making an excep-
tion in favour of spouse ot a qeaman 
from the operation of section 204, by 
inserting a proviso to that ~ctio  

22. Providing for cargo ships of 
less than 500 tons Ilross within the 
purview of scheme of survey and cer-
tification, by amending section 299A; 

23. Providing for payment of 
travelling and daily allowances to 
witness summoned by the rourt seized 
of any formal investigation by con-
ferring in the court necessary powers 
In tbls behaU, by inserting a ~  

section 3 ~ 2  

24. Providing for payment of 
salvage charges to ships of the Coast 
Guard or Commanders or Clew of 
such ships, by amending section 
402(3) ; 

25. Providing fOr mandatory insur-
ance of members of crew of every 
sailing vessels, by insertin gsection 
434A in the Act; 

26. Insertion of prOVISIon in the 
Merchant Shipping Act, 1958 em-
powering Government to make ruie$ 
with respect to fees for various ser-
vices rendered by Surveyors to the 
Shipping Industry, by amenciing sec-
tions 74, 87, 175, 282, 344, 35nJ and 
435 of the Act; 

27. Amendment of clause (37) of 
section 3 of the Act e ti ~ to Safety 
Convention; and 

28. To bring Naval personnel w:th-
in the purview of examinati'lll sys-
tem with provision for weight age for 
their training and sea service in the 
Indian N evy by repealing section 80 
of the Merchant Shipping Act. 1958. 

(c) and (d). Yes, Sir. The ;.roposal 
to amend section 102 is stated at So 
No. 10 of part (a) and (b) above. 'l1lis 
proposal is also under consideration of 
the Government alonvwith the other 
amendments cited above. 

DalU B,ajhara-Jardalpur Line 

2292. SHRI LAX1\f.AN KARMA: Will 
the Minister of RAILW A YS be pleased 
to state: 

(a) the follow up action being tuken 
on the survey conducted to link Dalli 
Rajhara with Jaadalpur hy a Railway 
lice and whether Government propose 
to take up the construction work on 
this Railway line during the current 
financial year; and 

(b) if so, the length in kilometres of 
the said line and the expeniUtlJ re in ... 
volved therein? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYs AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) and (b). Proposal 
tor construction of Dhalli Rajhara-
Jagdalpur new BG line (234 kms,) 
was sent to the Planning Commission 
for approval. This project could not be 
accommodated within the Plan outlay 
for new lines fur 1980-85. 

Proposal to introduce integrated family 
weUare and matel"Dity child health 

service programme 

2293. SHRI K, PRADHANI: Will tbe 
Minister of HEALTH AND F AMIL Y 
WELFARE be ~ e ed to state: 

(a) whether Government have a pro-
posal to introduce some i t~ ted 

family welfare and maternity child 
health services programme at the dif-
ferent parts of the country during the 
Sixth Plan period; 

(b) whether such programmes will 
also be extended to the rural areas of 
Orissa; 

(e) if so, whether some districts of 
Orissa have been identified to be in-
cluded in the above programme; 

(d) the name of these districts of 
Orissa; and 

(e) the details about the implementa-
tion of these programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI NIHAR RANJAN 
LASKAR): (a) Yes. The Government 
have evolved. a Scheme for strengthen-
ing Health and Family Welfare Ser-
vices in selected parts of the Country 
during the Sixth Five Year Plan, with 
partial assistance from International/ 
Bilateral funding agencies. 

(b), (c) & (d). Five districts in 
Orissa have been taken up under this 
scheme. These are: 1. Cuttack 2. 
Ganjam 3. Kalahandi 4. Phulbani and 
5. Purl. 

(e) The Project for Orissa has been 
sanctioned by the Government of India 
during the current financial year. The 
implementation has just begun. 
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Increase In price 01 wapa 

2295. SHRI R. N. RAKESH: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that Rail-
ways have given a 40 to 45 per cent 
price increase to waion manufacturers; 
and 




